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OPEN COURT 

CENTRAL AD?1INISTRATIUE TRIBUNAL, ALLAHABAD BENCH 

ALLAHABAD 

Allahabad : Dated this 23rd day of May, 2002. 

i ~~IN 
• 

• 

Contempt Petition No.10 of 2002 

In 

Original Application No •. 1227 of 2001. 
Hon.Maj Gen KK Srivastava, A.M. 

CORAM :- Hon'ble Mr. AK Bhatnagar, J.M. 

sewa Ram son of Shri t1angal Singh, 

Resident of Quarter No.SD, 

Railway Colony, Bhaojipura, 

District Bareilly. 

(Sri SK Orn, Advocate) 

• • • • • • • • .Applicant 

Versus 

1. Sukhbir Singh, 

Divisional Railway Manager (Personnel), 

North Eastern Railway, lzzatnagar, 

Bareilly. 

2. Bankey Behar!, section Engineer (P.\iay), 

North Eastern Railway, Bhaojipura, 

District Bareilly. 

(Sri KPSingh, Advocate) 

• • • • • • • .Respondents 

0 R D E R (0 r a 1) ----------
By Hon 'ble Maj Gen I<K Srivastava, A.M • 

This contempt pe tition has been filed for non­

compliance of the order of this Tribunal dated 1-11-2001 

• > 

' 

by which responde.nt no. 2 was directed to decide and pass an j . 

appropriate order on the representation of the applicant 

dated 26-9-2001 as per rules and instructions on the 

subject within a period of one m:>nth from the date of 

communication of the order of this Tribunal by a reasoned 

and speaking order. 
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2. Learned couns el for the res pondents has f i1ed 

an MA alangwith a Su ppl. Count er Affidavit annexing 

th e order dated 12-12-200 1 al onguith Annexure-CA-1. 

Learned coun s e l for the res ponde nts submitted that 

the app licant was relieved on 5-4- 2002 and the a pp1icant has 

filed e p~y nlip for November, 2001 ~hawing payment as 

Nil, but n ow s inc e the app lic ant has been r e lieved only 

on 5- 4- 2002 , he will be paid his pay and allowances for 

wh ich he i s enti tl ed u pt o the date he was r el ieved. 
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We have perused the orde r dated 12-12-2~]~~d 

satis fied th 8 t the respondents have complied~e 

orders of this Tribunal dated 1-11-2001 in DA No.1227/2001 

In our view no cas e for contempt i s made out. The c ontempt 

ap~l ic ati on is, the refore, dismissed. Contem pt proceedings 

are d r opped and not i ces issued 8 re dis~harged. There s hall 

be no order as t o costs . 
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